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6.A,No0,1125/95, . Date: 25-3-1996.

ORDER

I as per Hon*ble Sri R.Rangarajan, Member(Admn.) X

The father of the applicantwho was working as a
Moulder under R-1 died in harmess on 17-8-1975. It
is stated that ex-gratia pension was paid to the widow
of the deceased employee based on the Succession Certi-
ficate; when the eldest brother of the applicant
applied for compassionate ground appointment oﬁ 19.,9.75
the same was rejected on 1.7.1976. At the time of
death of his father, the applicant was a minor, his
date of birth being 15-3-1972, Hence, he could not be
considered for appointment at that time. The applicant's
request for compassionate ground appointment was also
rejected by (Annexure-I to the counter) letter No.CON/

LGDS/P.268/Comp/Corres/Vol,IT dated 28.2,1996.

2. ' The main contention of the applicant is that he
was a minor at that time and could not apply for the .
compassionate groﬁnd appointment but he applied when

he bécame major and though he was called for interview

he was not appointed. Hence, he filed this OA on
29,9,1995 praying for compassionate ground appointment

in any suitable post on the basis of the interview

held by R-1.

3. He was informéd by letter dt. 28.,2,1996 when

the OA is pending that his case cannot be considered

as it is time=~barred, The applicaﬁt submits that the-
issual of the letter dt. 28.2.1996 wheﬁ the OA is pending,

is not permissible,
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4, In a similar case_whén the compassionate
grognd appointment was sought after a period of about
23 years, the Apex court held in X (1996) 32 ATC 238 =
Jagdish Prasad Vs. State of Bihar and anor. | that
such belated application for compassionate ground

appoinement need not be entertained. The verbatim
of
observation/the Apex court in the above reported case

is reproduced:

“The very object of appointment of a dependent
of the deceased employees who die in harness is
to relieve unexpected immediate hardship and
distress caused to the family by sudden demise
of the earning member of the family. Since

year the appellant was four years old, it cannot
be said that he is entitled to be appointed
after he attained majority long thereafter,

In other words, 1if that contention is accepted,
1t amounts to another mode of recruitment of

the dependent of a deceased Govt. servant which
cannot be encouraged, dehorse the recrultment

rules. "

5. when the OA is pending the rejection of the case

under the present circumstances cannot be considered as
irregulat in view of the Apex court judgment. No right

is lost by the applicant by issue of the sbove letter,
Heggg, the contention that issue of the letter dt. 28,2.96

is not permissible cannot be countenanced.
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'6. Though the leérned counsel for the applicant
requested for a. week time to file a rejoindef in this
case.I see no useful purpose will be served by filing

a rejoinder as the apex court had held that consideration
of belated case like the present one after 21 years
should not be encouraged dehorse the recruitment rules,
Hence, the request for filing a rejoinder is not
considered necessary and hence this request is rejected,
Permission i€ given to file a rejoinder will only
unnecessarily prolong the disposal of the case with

no'useful result.

7. In the result, the OA is dismissed. No costs,

OV\L_Q
( R.Rangarajan ) .
Member (Admn., }

Dated 25th March, 1996.
[ Dictated in open court, 1 ]
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